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SHRI L. N. MISHRA * Tasty, T say that
a mustake has been committed on the pirt of
some officers and there 15 no doubt about it
The whole thing came about as a result of
three tactors, as I said An inquiry will be
made and guilty persons will be brought to
book. No mercy will he shown to anyboedy.
There will be no effort on anybody’s part to
hide anybody or sh1 1d anybody I say thison
the floor of the House,

SHRT BHUPFSH GUPTA: What about
the small units 7 You have not said anything
about them.

MR. DEPUTY CHAIRMAN : Thiat 1
enough. Please sit down. We will take up the
next item

THE AUTHORISED TRANSLATIONS

(CENTRAL LAWS) BILL, 1972

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SIIRT
P H MOHSIN) : Sir, T move :

1 hat leave to introduce a Bill to provide
for authorised translauons of Central Laws
1 certain languages, be granted ™

The question was put and the motion was adopted.

SHRITF. H MOHSIN: Sir
the Bill.

, I 1nuoduce

s

THE CINEMATOGRAPH
BiLL, 1972

(AMENDMENT)

THE MINISTER OF SI1ATE IN THE
MINISTRY OF INFORMATION AND
BROADCASIING (SHRI I K. GUJRAL) :
Sir, I move :

“That leave to introduce a Bill further
to amend the Cinematograph Act, 1952, be
granted.”

The questicn was put and the m tion was adopted

SHRIT. K GUJRAL + Sir, T introduce the
BiL
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FIRING IN ANDHRA

PRADESH

RE: POLICE

SHRI BHUPESH GUPTA  (West Brrgal)
We stou'd like to know what has happened to
our Calling Attention Notice about the Andhra
firing. Tomorrow we must have 1t hecause
thirteen people more have been killed. This 18
scandalous and Central Government 1s not
doing anytlung when people arc being shot at.

MR. DIFPUIY CHAIRMAN: That is
undcr consideration. Tomorrow we will have
it.

The Houce stands adjourned ull 215 » M.

The House then adjeurred for lunch
at {wenty-one minuies past ore of the
clock.

The House reasscmbled  after lunch at fifteen
minutes past two of the clock, Mr DEPUTY
CHeAIRMAN 11 the Chair

THE LIMESTCNE AND DOLOMITE
MINES LABOUR WELFARE FUND BILL,
1972

THF MINISTFR OF LABOUR AMND
REHABILITATION (SIIRT R k KHADII.-
KAR) . Sir, T beg to move :

“Jhat the Bill to prov.de for the levy
ard collection of a cess on limestone and
dolomite for the financing of activities to
promote the welfare of persons emploved in
the limestone and dolomite mines, as passcd
by the Lok Sabha, be taken mto considera-

tion

Sir, as the honourable Members are aware,
in the coal, mica and 1ron ore mines statutory
Welfare Funds have been set up for the finan-
cing of actvities to promote the welfare of
labour The welfare organisations set up are
not intended to be substitutes erther for the
employer or for the State Governments. But
the 1intention 1s to supplement the efforts of
both.
a similar fund f the limestone and dolomite
mines, There aie 14 States i the country
where limestone and dolomite are piroduced.
The more important States producing these
minerals aie Orissa, Madhya Piadesh, Bibar,
Mysore, Tamil Nadu, Andhra 'Pradesh ard
Uttar Pradesh Ihe proposed Bul provides

It has become neccessary to set up now
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for the setting up of a common Wclfare Fund
for the workers employed in the limestone as
well as the dolomite mines as these are general-
ly located ncar each other. According to the
latest available figures, thete are about 58,000
workers employed in the extraction of these
minerals. Taking the average number of
dependants ae< three for every ‘worker, the
total number of beneficiaries will be over two
lakhs. The Bill proposcs to levy as acessa
duty of excise on so much of limestone or dolo-
mite produced in any mine either sold or other-
wise disposed of to any factory or is used by
the owner of such mine for any purpose 11 con-
nection with the nranufacture of cement, iron
and sfeel.

The rate of cess will be fixed by the Govein-
ment from time to time within a ceiling of
Re. 1/- per tonne of limestore or dolomite. Tor
the present, we are making 2 small beginning
with a levy of 20 paise per tonne so that the
pioposed cess does rot affect materially the
prevailing”prices of cement, iron and steel and
limestone. The consumption of limestone and
dolomite by the cement ard iron and s eel
industrics is estimated to be abeut 22 muilion
tonnes. The dity levied at the race of 20 paise
per tonne is expectcd to be about Rs. 41 lakhs,
The proceeds thus collected will L« paid into
the Consolidated Fund of India and hereafter
tiansfirred to a Fund to be called the Lime-~
stone and Dolomite Miies Labour Welfare
Fund.

As in the casc of other similar Funds, the
proposed Fund will alto he administcred in
consultation with a tripartite Advisory Com-
mittee which, to begin with, may be set up in
each of the major hmestone ard dvlomite-pro-
ducing States. Besides the employers and the
workers, it is our intentjon to associate the
State Governments also in the functioning of
these Committees. If necessary, there may be
an Advisory Ccmmittee for two o1 more of the
limestonc and dolomite-producing States. The
Central Government may also sef up a tripar-
tite Central Advisory Committee to cc-ordinate
the activities of the State Advisory Committees
and ensurc effective tunctioning. Ninetv per
cent of the limestore and dolomite produced in
the country is consumed in the manufacture of
cement and iron angd stecl. In order to keep
the administrative expenditure (o the minimum,
the Bill proposes to entiust the task of collec-
tion cf the cess to these factoiies.

Ciare has been taken to broadbase the defini-
tion of *‘emplovee” and to en‘orce the reco.ery
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of welfare cese cxpeditiously. As in the Income-
tax Act, a person in default shall have to pay
interest at 12°) per annum and will also be
hable to penalty equal to cess in arrears. Con-
viction for wilful evasion of cessis alo provi-

ded.

Government are aware that some employers
are providing certain facilities to the workers
employed in the limestone and dolomite mines.
The Bill provides for the payment of grants-ir-
aid to employers, within a prescribed ceiling,
to bring various existing facilitics like housing,
dispensary services maternity centres, <chools.
etc., to the prescribed standards to  he laid
down in the rulis to be framed under the Act.
The grants will 1 ¢ released only after an «fhcer
of the Governmont authorised for the purpose
has inspected ard certificd that the services ate
to the prescribed standard. This provision will
enable Governmient to pay more attention to
those areas whete no facilities exist 2t present.

The problem ot welfare of mine workers and
tl e working of the existing Welfare Oiganica-
tins was conside red by the National Commis-
It has recommerdcd that
Welfare Funds for individual mincrals which
of the Guvernment
may le set up ar d 1his should be follewed by a
General Mi e Labour Welfare Furd wlich
will ur dertake wdlfare activities in rc pect of
woikers in  all The Government is
alicady considering the proposal to <et up a
Wellore Fund for workers in Manganese mining
irdustry. The propnsal to set up a Commen
Welfarc Fund is alco under censideration of the
Government. Tt is hcped that when tte Com-
mon Welfare Fund 1s set up the cxisting Wel-
fare I unds with their resources will be poo'ed
together so as to provide the mine workers
with an integrated <ystem of welfare [acilities.
1t-s would also mean saving on admirnistrative

sinon on Labour

are under consideration

mires.

exj enditure.

It isto be hoped that with the coopetation
of the employers and the State Government it
should be possille in none oo distant future to
ensure reasonably acceptable living conditions
for these workers, where they and their depen-
dants can grow up in healthy surroundirgs.

I do dot think that there is anything clse
which needs specific comment. The Bill is of
a non-controversial character and I hoge it will
be put n the Statute Book as carly as possible.

Sir, I move :

The quetion wos proposcd
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SHRT KALYAN ROY (West Bengal) : Mr.
Deputy Chairman, Sir, while participating in
the discussion on this Bill, I would be failing
in my duties if T do not welcome this particu-
lar Bill, because for a long time the miners,
particularly in limestone and dolomite mines,
working in various States which have been
nointed oul by the hon. Labour Minister, were
agitating for setting up some body which can
look after their basic human needs, thatis, in
the form of housing, medical facilities, sanita-
tion, maternpity, etc. But then, Sir, the trouble
with the Labour Ministry is this that with all
the best intentions the performance is rather,
if I may use a very mild term, miserable, I
welcome this Bill. But at the same tims I
would expect the Minister of Labour to take
lessons from other Welfare Advisory Commit-
tees which have been set up and are function-
ing, as he points out, in coal mines, iron ore
mines and mica mines for quite a few years,
Is he satisfied with their functioning or do his
functions and duties stop after setting up a
body or would he investigate why today there
is 50 much discantent among the workers of
coal mines, mica mines and iron ore mines
regarding their housing facilities, their sanita-
tion, water and other minimum facilities ? As
a matter of fact, Sir, T think the hon. Minister
is aware that in the last Advisory Commitiee
of the Coal Mines Labour Welfare Organisa-
tion, the INTUC, the Hind Mazdoor Sabha
and the AITUC did not join or rather they
walked out of it. Mr. Khadilkar is aware of
it. They walked out on the ground that the wel-
fare share should be iacreased from the present
rate of 8 annas (o one rupce. That is one of
the reasons of their boycott. The other reason
is that the whole Cooal Mines Welfare Advisory
Committee has been paralyscd because of the
inaction of that particular body. Mr. Khadil-
kar knows that Coal Mines Welfare Advisory
Committee has been functioning for a pretty
long time. Mr, Khadilkar has just now stated
that this Welfarc Advisory Body is beirg set up
of the
National Labeur Commission. Tt is very good.
But has he taken care to look into the other

in pursuance of the recommendations

repotts of the National Labour Commission and
various Study Groups regarding the activities
of this Labour Advisory Committee ? Sir, 1
would read a few lines from the Study Group
Report on Coal which will be very relevant,
particularly in relation to other miners which are
going to have this sort of body. Tt states that
“the Study Group feels that the cxisting ariangc-

ments for the diagnosis and treatment of
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occupational diseases are far from satisfactory.
There is even dearth of competent doctors whe
can determine, for the purpose of compensation
under the Workmen's Compensation Act, the
percentage of disability under these occupa-
tional diseases.” This is regarding occupa-
Regarding housing, Sir, it
states that even after functioning of the Labour
Advisory Body in Coal Mines, ‘‘about 81% of
the workers nad not been provided with any
accommodation in Mugma coalficld in Bihar,
77% in Sambalpur coalfield in Orissa and 68%,
in Chanda coalficld in Maharashtra. In 7 out
of 13 coalfields surveyed, more than 50% of the
workers were not provided with any accommo-
dation.” It furiher states on page 52 that,
“the Study Group views with seriousness the
existing indifference to one of the basic necds
of the colliery workers regarding water and re-
commends that the Central Government must

tional diseases.

now take a hand in the matter and draw up
and implement a phased scheme of development
of water supply in the coalfields.”

If this is the position of a Labour Advisory
Board to the bhiggest group of
miners, then, Sir, you can understand what
may happen to thesc dolomile and limestone
workers who are less organised today in rela-
tion to iron ore and coal workers. Then the
question was rais>l in this House regarding the
contract workers. We have raised again and
again that the Tron Ore Labour Advisory Body
is not lecking after the needsof the contract
workers employed in the private and the public
sector mines who constitute nearly 50%. So,
may T ask the hon. Labour Minister that this
is the position today in relation to iron ore
workers and dolomite and limestone workers, is
this advisory body going to look into the ques-
tions of housing, sanitation, water, maternity,
etc, ? Are they also going (0 build up houses for
the contract workers because bulk of the wor-
kers here are coclractors except in

in relation

under
the public sector, or even in the private sec-
tor ? That is one aspeci of it. The other as-
pect is about safety and on safetv there are two
points. One is safety on the surface and the

other 1s safety underground or in the quarries

in relation to limestone and dolomite, The
worker’s productivity depends not on the condi-
tions created underground or in the quarries
but also on the other [acilities available to him.
Here T find in the non-coal mines, particularly
dolomite, iron ore and limestone, the rate of
death is going up alarmingly cvery year. And
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here urder the Labour Ministry there 1s a hugc
Department called the Director-General of
Mines Safety. T will give you some statistics
which w1l show how the Departments under
Mr. khadilkar are working. According to the
latest figures 1n iron ore mines the nuinber of
people killed 1n 1970 was 6, in 1971 the provi-
stonal number of people killed 15 18. You are
talking about welfare, about sanitation and so
on but what about the death of workers? The
rate has increased 300 per cent. This 1s the 1n-
crease in the 1ron ore mine and similar 1s the
situation in the dolomite and limestone mines.
In 1969 the total rumber of people killed in
limestone quarries was 15 and cut of these 15 in
eight cases the responability was directly fized
on the management I can read out a few
names. There
Sardari Lal Oberoi ard thure one person was
killed and the management was held reson«-
ble. Kuchwa Limestone Co. —one peisou was
killed and the responsibility was squarelv fixed
on the management. One of the bigg=st
moropoly houses, Sone Valley Portland Ce-
ment Co. —one peison was killed and the res-
ponsibility was  fixed on
What has happencd to these cases * Will the
people be killed 1n thus manner 1n the quarries
of limestone and dolom.te? That was the
figure 1 1espect of non ore mes. In dolom.te
the number of people killed was 1 1n 1969 The
latest figure 1s not available and T would
request the hon. Mimster to tell us whether
the figure 1s same in 1970-71 or the figure has
gone up. In Limestone 1n 1970 the number of
deaths is 16 and up till November 1972 the
pumler was 10. Two months’ figures are not

1s one quarry belonging to

the management.

avallable. So vou see on the one hand the
Minister coemes here and takes the applause by
saying that he s setting up these institutions.
Everybody 1s charmed, afier all the Mimsier 1s
thinking hard about these miners scattered 1n
14 States from Taml Nadu to Orissa, from
Ornissa to Madhya Pradesh and from Madhya
Prade h 1o Bihar On the other hand sery
skilfully he avouds the straight question : all
that he is doing 15 good but what about the
death figures which are gomng up ? What about
the serious accidents which are going up ? You
are golng, to create new mstitutions but do
you know that the old instnution which you
have alrcady 1s disintegrating ? Your Depart-
ment of Mines Safety is hardly working. They
are not able to 1investigate 1nto the accidents
i coal mires and how do vou expect them to
1cok afier the dolomite and limestone quarries ?
The accidents 1n  dolomite and limestone
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quarries are bound to go up when their pro-
ductin is going up. Am I to take it that with
the production ot dolomite which 1s needed for
the production of steel and with the increase
1in the production of limestone which 15 needed
for cement, more people will be killed ard you
will have no responsibiltly ? Have you not got
a respounsthility ? Do you not owe an answer to
the miners who are creating the basic raw
materials for your steel plants and cement fac-
tortes 7 Why 15 1t that so much time was taken
to set up this Limestone and Dolomite Mines
Labour Welfaie Tund® Wil they face the
same siuation which 1s today being faced by
the coal mines labour welfare fund ? Before I
wish to point out that the study group for coal-
nunes under the the Labour Commission cate-
gorically suggested that the trade unions should
be allowed to see the progress of the various
welfare works, It was a suggestion by a body
set up by the National Labour Commission.
Has the Labour Minister accepted that
suggestion ? Wil the ttade unions working in
the hmestone and dolomite mines be allowed to
mspect and investigate the progress of housing,
the progress of sanitation ard the progress of
medical faciliies or will it be a body of very
tighly paid officers with cuboidinate staff, with
Jeeps, with Ambassador cars who will be sia-
tioned i some of the big towns ? They will
be more 1nterested 1n increasing their salaries
and perqusites than in looking after the inter-
esls of the limestone and dolomite mine wor-
kers {for whose bonefit the fund has been set

up

SHRI MAQSOOD ALY KHAN (Mysore) :
Sir, I rise to welcome the Bill. It 1s a measure
that 1s intended for the amelioration of the
conditions of mine worhers. The hon. Mintster,
while speaking on the Bill, said that about
Rs 2 2 crore toones of dolomite and limestone
are bewng used by the ccment and steel 1ndus-
trics.  He expects that acess 1o the tune of
about Rs. 40 lakhs would be collected. In this
connecuon, I would like to draw an analogy
from the Iron Ore Labour Welfare Fund to,
which the hon. Minster referred. In my
State, Mvsore State, as 15 well known, the
region of Bellary is verv famous for 1iron ore
mines. TFor the last ten o1 twelve years the
walfare cess that has heen collected on iron
ore 15 of the order of about Rs.2} crores, but
the conditions cf the workers still remain the
same The machiuery that should have been
geared up 1n order to sce that the workers get
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all their benefits from the welfare fund that
Las teen cellected 1n their name, has not been
geared up 't all  So, I would draw the atten
tion of the hon Minister to this aspect The
amount 1¢ collected in the name of the workers
and for thetr benefit, but if the benefits ult-
mately do not accrue to them, what 1s tae usc
of collecting the money at all? In respect of
the iron ore mine workers 1 would request
the Minister to mak= a visit right up fiom
Bellary aiea to Hospet  On the roadside, ncat
the railway stations which are leading stations,
the workers are there 1n hundreds The smill
chinic which 1s there near Kavigunur Railway
Station 15 an apology {oo a chime  1le
labourers do not get any educational fa 1lities
worth the nam¢ They do not get medical
facilities even Thewr living conditions are so
shabby Their huts ar> diry [here 1s none
to look after them. If these conditions remain
as they are 1n these 4reas, 1t 15 a reflection on
our part, We have been collecting funds for
these poor people and we are unible to do any-
thing for them  Then, a 1cfurenie was made
by the hon Mimster thatr the cess will go to
the Consolhidated Fund of India I do not krow
whether 1t would get out of it at any time for
the worhers As I have said, in the case of
the Iron Ore Labour Welfare Fund, it 1s not
best properly spent  First of all, we have to
see whether any substantial schemes bave peen
prepared Ihe Mimister has said there are
about 58,000 workers in the country working
on dolomite and limcstone mines

what schemes we have
prepared for them  We begin collecting money
without any schemes Very many times we
depend on other Government Departments
to extend ther schemes to these workers
There are so many laws 1n the ¢ untry under
which 1t 1s obligatorv on the part of the
employer to extend certain facihities to these

The question 1s

workers The Minimum Wages Act s there
The maternity benefit  scheme 15 there
Creches are there for the women-worher to

nurse their children  Thetre are necessary
medical facilities there like the First Aid boxes
When all these facihties are available, <hould
we not have some dynamic schemes ready

to be taken out ot th» Welfare fund » Iiisa
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question that has to be examained deeply by the
Government

It has been rightly pomnted out by the hon
Munister that the levy 1s fixed at the it al
state at 20 paise per ton because he feared
that whatever levy 1s now made, 1t 1s going to
push up the prices ultimately and the burden
would be on the consumer Hence from that
vew pomnt the 1ntial levy of 20 paise s
Justified  Bur the question 1s whether this
20 paise 1s at all sifficient to do any subs-
tintial thing for the workers 1 think 1t 1s not
If we can start imually with 50 or 60 paise per
metuc tonr-, 1t will be a tangitle amount
and would mran some thing for the workers
In the 1o1tial stage we may collect about 20
paise per lon, but within a ycar or two we
may 1a15e 1t to a certain level so that we may
have more [fuuds to 1mplcment different
schemes

Another thin in the Bill 1s the definition of
the word ‘“factory”
the wo d “factory” relers to a factory manu-
facturing cement steel or 1ron  But limestone
and dolomite are being used 1 other factories

As the Bill pomts out

also, e g, factorzes manufacturing glass and
pesticides  What I fear 15 that 1n their earnest-
ness and Zeal to collect the cess the authorities
conceined should  not  pounce upon these
factories manufacturing stecl or ccment and
compel tham to pay Actually the wording
It says that

cess would Le collecied on the material sold or

in the Bull 15 a Fit ambiguous

disposed of to the owner or occupier of the

{actory The word “Factory” 1s defined to
have the same meaning as 1t has n the
Foctories Act T would 1equest the hon

Miunister to be a lhittle vigilant in this respect
and sce that nc cess 1s collected from any
factory which does not produce cement or stcel

Last of all 2 word about the lwing condi-
tions of the workers T think great educatios 15
required 1o be wnparted on our part in the
colonies of these workers T have seen the Iron
ore workers, I ha,e experience of them W hat-
evcr they get before duck it about 4 o’clock or
5 o’clock, all that goes to the ncarby today
shops or wir e shops  Whatever money they are
getting, R« 4or Rs 5 per day, 1t 1sa sorry
state of ffasrs that that money does not reach
thar home and tiair children  suffer {from the
same dicabitities as thes have heen sufferirg,
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T think a programme of reorientation 15 re-
quired to be embarked upon in this respect.
Some of our leaders and fitends who are
engaged 1n social work should associate them-
selves in educating the workers to abandon
bad babits. It is a sorry state of affairs that
the Government has begun giving permits for
today shops and liquor shops. They should
have a policy whereby these shops should not
be opened within the vicinity of these workmen

colomes

With these nbservations I welcome the Bull.
Undoubtedly 1t 15 a measure that will go a long
w1y 10 mproving the living condinons of the
working community.

SHRI U. K. LAKSHMANA GOWDA
(Mysore) : Mr, Deputy Chairman, I welcome
this Ball which proposes to provide welfare
measures for the much neglected workers of
the limesione and dolomite mines. The
Malaviya Committee which went 1nto this
question and made recommendation to the
National Labour Commission had suggested
that instead of having piecemeal measures for
different mines a consolidated welfare measure
to cover all the mining 1ndustri=s would be wel-
come, and they had also suggested that 1t would
bring down the admun s rative cost and also the
cost of the collection machinery. I wish that
had been thought of instead of bringing this
separately. Actually, according to the hon,
Minister’s statement 1tself, anotber mine which
has been left out manganese mine
Though 1t 15 piecemeal, I welcome it because
1t provides a certain welfate facility for the
workers employed in the dolomite and lime-

1s the

stone mines.

Here, one important point that T would hk-
to bring is with regard to the allocation of
these funds, It 1s all very well and nice to say
that you have the cess, collect the money, the
whole thing goes into the Consolidated Fund of
India and by appropriation and budgetary
sanction of Parliament it 1s made available to
the different 1ndustries or to the commuitiees for
the purpose of admirastering them. I have an
example with regard to coffce where the cess
has been collected for years for the purpose of
general admunistration and research and propa-
ganda. And every time, every year, when the

Research Department of the Coffee Board or
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the Propaganda Department submits a budgat
for their schemes which include research and
propaganda, always there 1s a cut from the Fi-
nance Department anrd backwards and forwards
they have to go And this leads to a lot of
practical difficulties. I only wish that at least
1n sche mes of this type, where a welfare fund 1s
provided from out of the Consolidated Fund of
India, such cuts will not be made We are
appomnting Advisory Commttees, hoth the Cen-
tral Adviosry Committee and the Siate Ad-
visory Committec 1n which the trade unions,
the employers, the Srate Government and
everybody will he represented. The schemes
which have been drawn up must be adequately
firanced In pracuce, gentally what happens
1s that there is a cut from the Finnance Depart-
ment and then the schemes will have to be
rethought of. This his been the experience n all
the other statutorv boards like the Coffee Board
and the Tea Biard where the cess collecied 15
being  guillotined by the  Finance Ministry,
And such difficulties wil] arise here also and I
hope that the Labour Minister will see toat
that any s hsmes which  have been formu-
lated are adequately financed and that such
sort of cuts, 1n the name of enonomy, will not
aiise.

Then there 1+ the question of the collection
of this cess. It has been stated h re that the
collection of the czss will have to Le made by
the factories Right. That 1s the only method by
which we can do 1t because these are unorga-
nised mines  sitnated at  so may diffrent
places. But at the points where they are recery ed
and collected, an adequate Central machmery
has to L= provided so as to see that thcre 15 no
loopholc because the peualty which 1s provided
15 only payment of simple inteiest at 12 per
cent per annum And I hope this will not be Like
what happened to the collecuion of the pro ident
fund amounts 1n the case of the coal mining
industry where crures of rupees were 1n atrears
T hope the hon. Minister will look into 1t and
sec that proper collection and also safeguars
are made at the different factories Like the ce-
ment factories and the steel [actories.

My hon friend, Shri Maqgsood Ali Khan hag
pomted out about the small industries in limc.
It isa varv difficult prob-
are very much scattered.

will arise, there 1s the

stone and dolomitc
Jem because 1ihey
Bractical difficulues
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[Shri U. K. Lakshmana Gowda]
admunistrative problem. But yon will have o
find some admuinistratrve machinery whereby
at least the Leakage fiom there will be reduced

to the minimum.

Another thing is with regard to the welfarc
factilties provided for these werkers in these
mines, which was discussed. You say that
grants-in-aid will be made available to the
employets and also to the industries. But the
practical difficulty in this is there is no compre-
hensive Welfare Act or a measure as you have
in the case of the Plantation Labour Act where
every single facility and amenity and welfare
measure which has to be provided has becn
provided in the Act itself. Such measures are
not detailed in this Act. They are only based
on the Minimum Wages Act, the Payment of
Wages Act and similar Acts. But there are no
specific social measures detailed which can
cover and compel the employing irstitutions to
provide welfare measuies. So, because of lack
of such a comprehensive legislation, I think it
is going to be really difficult to provide wellare
measures. The Government might provide the
money. There also it is stated that wheiever
the amenities and welfare measures are already
being cmployed by certain emplovers, in-
dustries, companies or irdividuals, grants-in-
aid will be given to them. But to ensure and
see that the grants-in-aid which is given 1s
properly utilised is going to be a very difficult
task because there is no comprehensive legisla-
tion compelling such institutions to provide
this. As in the case of plantations where there
are compulsory housing scheme and compul-
sory medical scheme. I am not suggesting this
for all the unorganised 'ndusiries which are
distributed all over the fourteen States: Tam
not suggesting that you should biing in sucha
legislation for all such irdustries. But somec
measures are necessary  where there wnl be
some compulsion to see that welfare schemes
like housing and medical facilities are guaian-
teed for which graunts-in-aid is made. Othei-
wise, as mv frieds, Mr. Kalvan Roy and Mr.
Magsood Al Khan, have suggested, what will
hoppen is Like the iton ore funds, funds will
get collected and they will be there and they
will not be utilised. The main purpose is afler
the money is collected, it should be properly
made use of ard the workeis should get (he
benefit of it. I hepe tlie horourable Labou

Miuister will look into it And with regard
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to mediral facilitics, the questioa of cess should
be thought of in respect ofall other industries
also where 1t has been left to the choice of the
employers to do il. In these days when cost of
living has gone up, the cost of medical aid has
also gone up so high that I think it would be
nuch bettcr for the Government to collect
something by wav of a cess and provide medi«
cal aid rather thau leave it to the individual
establishments. I support this measure. Thank
you.

P

MR. DLPUTY CHAIRMAN : Mr. Minis-

ier.

SHRIR. K. KHADILKAR : Sir, T thank
the honourable Members . . .

s wnged( gag aga (fagre) :
garafa agiaa | . .

» ’ “

MR. DEPUTY CHAIRMAN : Mr. Yaday,

you have not given your name,

99-

oft sevE 9AE AT ¢ guAy N g
93 FIFAT § |

MR. DEPUTY CHAIRMAN : At this rate
there will be no order at all in this House,
You should have given your name. We go on
the basis of names If there had been no
nam-s, I would have called you, but there were
names. And there is a time-limit. We have to
start the other discussion at 3 O’clock.

N waFl ST AR © gAFT TEEFT
9aT TEY | R 9T ALY | g9 gal fasr
T qard ) gwa 3 fag oz 43
EC T 13g @ fadt zw ¥ wo s
g |

1 graamafy : aw 33 gr ¥ gy Ay
AT 2

Y wndl w@E gww g FHA%
Iafead 47 - .

ot gumamfy : sofegg CELE Rt
& | qaT T2 F iy ?

.
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SHRTI R K KHADILKAR : Syr,
glad that the honourable Members who spoke
on this

I am

5t SmTedt qEIE aqz@ gHS! A1 39
97 SIS 2 | ,

MR DEPUTY CHAIRMAN
Mr Yadiwv Please sit down. Mr
you pleasc continue

I am sorry,
Minister,

o wnged w|E AEw o WT FF A
gay odAre Ffsrg gwry fag 10 frae
ar 5 foga |

MR DEPUTY CHAIRMA™MN
Therc must be some order 1 cannot allow
you now That s all. If you want to spcak, you

I am sorry

can do soin the Third Reading T will allow
you then, not now

SHRIR K KHADILKAR
honourable Members who paiticipated 1n the

Sir, the three

discussior on this Bill have generaliy welcomed
the ncasure And whatever criticism has been
offcred, 1r part 1t 1s constructive and 1in part it
1s musconceived, because Mi  Kalyan Roy
should have realised that the safety and other
mensures ire bemng looked afier by the Mining
Act and a1 tmendment to that Act has been
proposed and 1t is before a Joint Ccmmittee

So all the safety measuies and other measures
that he pointed out, sometimes rosulting m
death and jury, all of them will e look d
after by the Gommitiee and a comp ehensive
legislation for ymprovement 1n the mininy con-~
ditions frum the pomnt of view of wufety and
othc1 things will be Lrought b-fore the House
very soon So far as welfare activities are con-
cerned, as I have stated 11 my opening rem-1ks,
we ourselves are thinking to take suitable
steps 1n the near futuice to make 1t a consohda-
ted fund so that administrative expenses would
be lessened and 1t would be admimistered 1n a
mar ner that wherever there are ddficiercies in
welfare activities and wherever there ~re short-
comings, they can be immnediately Jouked after

3p M

Tius Bl 1s intended to set vp a fund for the

Limestone and dolomite mine workers To

begin with there will be a small cess of 20

paise  AsT have stated, we will collect not a
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very big amaunt. Tt wall be 2 modest amount
of Rs 4t lakhs and 1t will be admunistered by
an advisorv body The criticism against the
wellare activitics and  shortcomings 1s 11l found-
ed Shri Kalyan Roy said that three members
representing the thiee central trade union
organisations hnve staged a walkout and boy-
cotted the meeting of the Board of Trustees Le-
cause the cess was not raised from 50 puse 1o
Re 1/- Perhaps he 1s not awar~ that we our-
s=lves were moving 1 this direction and now
we have got the sanction to raise it to 75 pase
as cetling With this additioral amount we
vl be able to remove certain shortcomings of
which we are very much aware They ne d to
he rernoved quickly  With the addstional fund
we will be able to look after the mine workers

n coal mines

x

He made one point regarding contract
In the present circumstances, we can-

In to-

lahour
nct otally atolish the contract labour
condition, we cannot put a
We have taken

day’ cconomic
tota] ban on contract labour
certnin measures to regulate/contract labour
Here 1 would ke to inform Shri Roy that
housing 15 alco to "e reserved for those wh» are

employed by contractors 1n these mines

Shir Khan mal a reftrence to Bellary and
snd there ate no facili e for hospitalisation
I would like to1iform hum tha a twenty-five
bed hoispital projct 15 almo t ready and we
hope to stert it in December, 1972 It wall he
a ful'fledged Gentr il hospy al - A housing cclo-
ny 1s also being sct up with the help of the
Govirnment  Oth r amenitie 1ike multi-par-
po e mstitute and mooil  dispcnsaries are in
the same arca 1n the Bellary district of Mysore
T am just stating some of the thirgs of which
I am conscious that these
wellare measures 1¢ d extension
selves would fecl hippy f we could set up more
Tn this con-

he 1s not aware
and we our-

hospitals, housing colonies  ete
nection, I would like to mention that we have
approact ed the Housing Minister and if he
could make housirg sites available to us, 1t
would be easy for us to construct hous s in the
coal and other mine areas We have taken up
this matter and I am glad that the Housine

Minster has appreciated our sugeestion and T
hope 1t will be grven effect to

So far as the pre ~n¢ Act 15 conceried, some

or ticiem was voieed  We are collecting the



231

Limestone and Dolomite Afines

fund at bulk consumers’ pomt There are cer-
tain industries Iike glass or [fertiliser which
might be using some portion of dolomite—1 do
not know—or limestone But at the present
juncture, we are making an effort to collect
from bulk consumers at one point because the
collection will be easier If there are some
drawbacks or if some arcas remain uncovered
by this measure, we will take suitable steps
One thing I have already stated that regarding
the manganese ore we are proposing a similar
measure and 1if that 1s put on the statute bouk,
the next step as recommended bv the National
Labour Commussion will be taken to consoli-
date all the Welfare Funds and to set up one

centra] organsation to look after all the wel-
fare activities

One pomnt I would like to menuon herc
before I conclude There was some sort of
distress or criticism and 1t was asked why we
are giving some grants lto the employer if he
undertakes certain  we'fare activities As T
have already stated, 1l they are according to
the prescribed formula or the proscribed scheme
and under our sup 1vision they are approved,
then alone we can extend some sort of an ard
Tt 1s cxpected of the employer to take imnally
some welfare measures like providing housing
or medical facilines The State Governments
in their own way also come forwaid But our
cffort 1s to supplement them and that effort
will be made very earnestly and I hope this
Bill will provide to a peglectud section, paru-
cularly the dolomite and himestone mine sec-
tion, the welfare activitics that would make
their hving condi 10ns somewhat better

With these words Sir, T move that the Bdll
be taken into considera jon

’

MR DFPUTY CHAIRMAN The ques-
tion 1s

“That the Bill to provide for the levy
and collcetion of a cess on limestone and
dolomite for the finanung of activities to
promote the welfare of persons employed n
the limestone and dolomite mines, as passed

by the Lok Sal ha, be taken lnto considera-
tion

The motron was adrpted

MR DEPU1Y CHAIRMAN We shall
now take up the c'ause by clause consideration

[ RAJYA SABHA]
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Clauses 2 to 16 were added o the Bill.

Clause 1, the Fnacting Formula and the Tuile were
added to the Bull

SHRI R K KHADILKAR Sir, 1 beg to

move

«That the Bill be passed ”

The question was pr posed

s} Aaea warg AEx . AAE, S9-
qwrafs waey, wada war S 3 gg g
gerw g0 & fRedy A 1 AT ¥
F7 T gl #1 garss {FT I faFs
AT SrET g, affa § gAFT A Q, @
ardy &1 T AIHiGT FTAT AFATE | T4
qigd A7 9eaT wAgA & fag S
sfasn F qear £) ar@ @1 & a1 W A
qae Aled 1y @A #@;Y F AR F
Feqr A% @ Fal Ag a7 ag ELED
fag aga feAr & ®1ET FT W} e AR
¥ Pz e AagQ ¥ fag #1E fare A
A8 frar mar ? wIEEHr @ ¥ FH FEA
et & A g9 gfama € wfFT agr s
F0q 20T & g4 & ag  Afawa 7 qgT Al
grar & T st gfawg agr Togr F AT
& gaFT wAEr agd NS ST IS 91 & )
agT ¥ gAgY @ AEHT @ ¥ Fw FW
& g 9 e w5 wEer Ag faaa
3 & swwrangar g fE 9T wegd A
gfagr 37 #) Fa1 sFFEAT R AT I CIEgE
farsr ot @Y TgT & A7 @Y A SHAT FgAr
g fx st 25 at & q1g ¥ Ag fauaw
art § 9 @9 FT fr §IqT ¥ A AT-
Fade, FTA § ITHT FF BAT & A1 AT
ga¥ fFwa ff ATeEdE § 9SS
Tay Fa1 A8 gFqe fear ? quT guygd -
Toq WAt & a9 ¥y 9eg Wl TAES
FX Y gw ag 2 qva 4 fF Ama @
famT T gw@r W FFAT 1 TW 3@ FT
QYT AT & fF ATGH AR T g9 FH
F forar & s TR A T F S A
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q 3y fawc sowr frqg fF o zad
AOlET %3 &, FIFHFT T 72 W A WA
A AT S T g T Agr @ w7 g
qrET § agg 1T § S g wRW fF o
JGT AT AT F ) APFT  areafawar 73
& f anma ot fadas @3, form qeg & 49
39 faamt &1 g gaar &, 39 & wdw
A ¥ AW A3 gy d, 9% fag #ar A9
faarz fipar ? s fasre &t =gy & At
Fa1 fqarg Fr TrEq g 7

T a4z & BF ag wfaF seam
fafa g a1 ag @m wifas e fafy
gmr? ag § gafdaq qgar =ear g 5
gaat St wafpar @t a9 afpw R
-7 wfearzar & | wr & fard ag & fF
q199 gg qagmr £ a9 aw gy afur
A I T §, BfET ga¥ § e frar s
uf w74 g #fags w8, @Al ow wear
Gfgaam gt AT aEga: sitaad agr gy ?
FIT Ag 20 7 FrEy Y2 xg Sraar, A
SAY T T FI AT &A ? Ag a1 feed-
AL qrE g9 R0 A fg s g g
S gk GAlge B, 9% O FA A
ST AT S BAGT AGr G ITR AfTF
FAAT ? TAEHT ATAI FAT O, fHE G
¥ o7 zaF feam w3 7

IE 9 q 39% Faawa &1 fafg
q3a I § 1 AT A TTET AT T A1
FT TTET IAF! FAFE T 7 IGFT FAT
salEe & 7 FWY @RT & AW F1 glaar
qeg 7 FUF F FIWT FLT LA grdl g,
ar fee frg gF1< ggar aormd §ar ?
fET IqFT =qagIT FIF ATSlY AT9A AATE-
T Flafe a7d 1 g afafq 7 1 g9m1-
dz St A9gq & Frfgy g @ g, sfa-
fafaca ava?t &1 @ qifesr FT8 1 AT
st @[ Afas aaa W ag 7€ fqam,
ST wage & weaT | w2 gftad gl
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g, WG AT i) g AN F gde H
F1 FIAT AfaF TE 357 o A1 ° QY A
9 FAT [T AWMA I, IgHF qgA9 9,
SFT AR FIT 9T A I AWE &
AT A 4g w57 At @ @qgw afqf
F1, g8 WY st Sy ferg forar & ag S
T8 g 1 q oA aryE wEm o 9E 39
AT ara Aifed otz IaFT g9 €0 F1 FAUd
fF 999 § 99g0 FT Feq1T FT GF |

AT OF HATA 1 A F907 % BF T30
a9 &, SAAmIzE ¥ &M w39 qre fFad
awg? & ofix fraan aremar gomeT @nm
fasaar & v S TvIT 38y THFWA B
9g wfa Aswgz armar fegar g=ar ? T
419 3A7 fF o193 ot I3 W@ & wAGL F
warg, fafsan, figq @ ) gard a7l
FA1 I3 7, a1 gar ady fa & Gar srasw
ag gAAT A7 RN % wag gaaT a8 S
SaR fa=te W@ mr g w9gh F  FeAw
F g ATAE IgF  A(G GG F AUAT HY
gr fF Agr 98w ? %M 39 qE ¥ ;9
8T F@A @Y A Ady gngar fw 2599 &
arz Y qqd o o feara foara damr g,
SAFT Y §F AT AAGL F G AT |

OF q1@ | a5 AAAT AEATE F qwaq
Fay FHigT 4 N 3y fAwSwa 57
A1 IAET Sewa oy fwar § 1 wfET gawt
97 ¥ 94 % a5m & 9% fqgas O
St gt @) kEqSwrg IEY AT AT
AT T A ey $aTF g AT
FHA1 F1 @0 A1 fagm O diar, w5
awg g1ar & IAAT § Iy yer fafawar
Tgd 5T A qIA-A1, WEAT-REAT § AT
fagas, Ty fagas, se-fagas &7 §,
A GraITor WOG 1 AT F ARG |
sz g Frfeagfas gar wF AGGA F
gay F ATAF G991 A1 qZ  ATTHT
IYFIL HAT | "
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[ sreedy gar AT ]

¥ U # 0F T AT HZAT A1EATE
urqA fagas o faar 3, Sfes za¥ fraw
Safagm wifs Fa @ET ag wW A6
F3T Uar 7 g1 fr ay 7 ¢ fagas s
HITL 7 W gU g, ant § gar s war §, &
T AT ATAT , a9 & AT 2 SfF av
AEY 1 T@T 8, JEY I ¥ TAH AN HE
& fag, oeitage s@ F fag, S fraw
g9fagm § ag Wt 7 A wid fywy fF af
qAT H oAwg A A og=r g% afz
uar gan At fRT fog staTe o= Y 2@
fagas &1 @ & |57

=

R w1 £331 g FF ama wad s H
T Ay ardt &1 gard 4, faay e asgd
®1 9K gaT #1 A9 § Faw @ fr ey
ar & faar anar &, #fFF gAY qewe 9
TG A1 fad JroaT AT TAFT NG &
¥ @it azedt F Qe @ )

fv SHRT R. K. KHADILKAR : Sir, it appcasr
Jhat the hon, Member has not listened to my
speech verv carefully. The question of how
mafy wotkers are employed here and other
mafters he referred 1o are alieady expliined in
my speech.

ot swgEl wwir avaw : § ulwm
WAY WEIET ¥ OF a7 FQ ¥ g A
A AR, A wAar WY g A7 I agr o
& o fF &F @A, 9T guT §F I A
2, ofes gaF1 N sraFwT & gy gre-
FAT FY 3T &7 F VAT qOaqr 2 FF wagd
¥ geq woT § a1 NFFwA #Y BT waa
2 T W ¢ % w3, gafeg 97 sawr
e fear ) gdr gy 9T A7 Isa
frar fs ot soreta atar @ a9 AiF ad
331 & N7 fAw 49 ITFT IEIT FH
grg faar

SHRI R. K. KHADILKAR : The
question that he his raised which deseives a

reply is :

only

why stone quarrv  workers are not
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covered ? As T said in my opening speech,
alongwith other miue workers, stone quarry
workers are alco being considered. Tn due
course they will be included and then the wel-
{are activity will be consolidated.

MR. DEPUTY CHAIRMAN : The ques-

tion is :
‘That the Bill be passed, H i

The motion was adopted. ; ¥

R -t

v ~ +

DISCUSSION UNDER RULE 176 RE

POWER SHORTAGE IN VARIOUS PARTS

OF THE COUNTRY AND THE RESUL-

TANT LOSS SUFFERED IN PRODUCTION

IN THE INDUSTRIAL AND AGRICUL-
TURE SECTORS

MR DEPUTY CHAIRMAN: Now we
take up the discussion on the Motion by Shri
A. G. Kulkarni. Heis given 15 minutes. As
the number of sprakers is moic, the others will
get 10 minutes each.

SHRI A. G. KULKARNI (Maharashtra) :
Sir, in the present grave drought situation we
arc discussing on the shortage of power in the
counfry, part'cularly in relation to the state-
ment made by thc Minister of Irrigation and
Power. Sir, everybodv is aware about power
shortage and it has a staggering cffect on the
economy, whether through industrial or agri-
culrural sectors. T think while going into the
aspects of the power shoitage, the main cause
given here is in the context of the drought and
scarcity, particularly absence of rains whereby
the hydro ystem are not working to capacity.
That is quite patural and oobody is going to
blame for the power shortage due to naturat
calamities. But, Sir, at the same time one
cannot ignore the lapses in the entire powar
pl'nning, operational failures and largely the
product mix of energy planning, for the whole
country which requires a very close attentjor
in view of the rconomy heing aravely exposed
now and it should not be exposed again, to
such severe sirains whereby we are losing pro-
duction and damaging the agricultural output
due to power shortage.

Sir, in this connection T would like to make
only some more pornts because the timr is very

:



